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SUgya Sabha, at its sitting helid on 
till l2th flfctch, 1974, ifm d  with-
out any ameactaH»t to tha Esso  
(Acquisition of tJadert*klngs In 

India) 1974, which was passed 
b> the Lok Sabha at its sitting held 
on the 5th lAarch, 1974”.

PUBLIC ACCOUNTS COMMITTEE 
Ninety-eighth Report

SHRI JYOTIRMOY BOSU (Diamoni 
Harbour) I beg to present the Ninty- 
eight Report of the Public Accounts 
Committee on the action taken by Gov-
ernment on the recommendations con-
tained in their Ninetieth Report on the 
Report of the Comptroller and Auditor 
General of India for the >ear 1970-71, 
Union Government (Civil), Revenue
Receipts, relating to Union Excise 
Duties

13 1*  hrs

STATEMENT RE LEVY IMPOSED 
BY COTTON TEXTILES EXPORT 
PROMOTION COUNCIL ON YARN 

EXPORT

MR SPEAKER* Prof Chattqpadh- 
yaya

THE MINISTER OF COMMERCE 
(PROF D, P. CHATTOPABKYA- 
Y A ): Mr Speaker, Sir, on the 25th 
/*hruary, 1974, hon. Member, Shri 
Madhu Limaye, referred to the 
charge o f.. . .

MR. SPEAKER: In order t6 save 
time, he may lay it on the Table.

Pr o f . b . p . c h a t t o p a &h y a -  
YA* I lay the statement on the 
Table.

Staiemtnt

On 25-2-1994 fcon*bfe MfcHfcer Shri 
Madhu X̂ imaye, referred to the charge 
to %b per k*. Wttertd by
me (Hotton Textiles tbcpofct Promotion

1895 (SAKA) Council's Levy on 238 
Yam exports (St.)

Council paa export at cotton yarn and 
questioned the Council’s competence 
Ik levying this charge. The Cotton 
Textiles Export Promotion Council 
(Texprocil) ig a body sponsored and 
recognised by Government as an export 
promotion agency Tbe Council has 
been providing useful service to ex-
porters of cotton textiles by disse-
minating market intelligence and 
negotiating bulk orders The douijtcil 
has also been regulating exports of 
cotton textiles to quota countries so as 
to ensure that quota levels are rot 
exceeded and maximum foreign ex-
change realisation is achieved ŵ thm 
the limited quantum of export admitted 
by individual importing countries. It 
stands to the Council’s credit that in 
the last three years exports of cotton
textiles have risen veiy substantially 
as seen from the following figures

Year Value
(In crore* of Rs.)

1971 110

1972 150

1973 194

* As the HonTaJe Member may be 
aware, in 1972 the Texprocil entered 
into a conversion deal with Messrs. 
EXPORTLJON of USSR whereby 
20,00*5 tonnes of cotton were to be 
supplied by Messrs EXPORTUON and 
127 million Sq mettes of fatalist and 
4 408 million pieces of towtel* were to 
be sujppUed by the Council On ac­
count dt the changes % the market 
position of cotton and cotton doth 
%ithm Hie country, this conversion 
deal has resulted in a substantial Ipsa 
to fee CouncQ.

It ia understood that the Council has 
levied a charge of Rs 1 /- per fc*. of 
yarn exported, with effect from Decem­
ber, to make u© a portion at the 
loss sustained. In vie* of the services 
being rendered by Council to the 
exporting community and the need to 
ftfttetaia the CouftdTs financial via­
bility, «tmfble Members will agree


